
OPEN COURT 

CENTRAL ADNINI S'I'RATIVE 'I'RI BUNAL 
ALLAHABAD BENCH: ALLAHABAD. 

ALLAHABAD, THIS 'T'HE 4tn DAY OF OCTOBER, 2005. 

QUORUN : HON . MR. A.K. BHATNl\GAR, J.M . 

HON. MR. S.C. CHAUBE, A. M. 

CONTEMPT APPLICATION N0.51 OF 2005 

IN 
Original Application No.1282 of 2004 

Santosh Kumarr aged about 
Lal, Resident of, D.N. 35A, 

50 years, Son 
Rail'.way Colony, 

of, Late Banshi 
Panki, Kanpur. 

Applicant. 

Counsel for applicant Shri. B. N. Singh. 

Versus 

Sri Praka::.~b, Divlsional Rail.w-ay ~tanager, North Cen.t.ral 

. ........ Respondent/0. P. Railway, Allahabad.----··. 

Counsel for Respondents Sri A.K. Gaur. 

0 R D E R {Oral) 

HON . MR. A.K . BHATNAGAR, J.M. 

This contempt appllcation has been flled for 
IJ 

punishing t:he respondents £or w-illful) dlsobeying the order 

o£ this Tribunal passed in O.A. No.1282/04 on 11.11. 2003 by 

which a directlon 111as issued to Respondent No.2 to decide 

the represent.a ti on so filed by the applicant as 

expeditiously <Js preferably w-ithin a period of four rnonths 

from the date of recelpt of a copy of the order . At this 

stage, learned counsel for the respondents filed a letter 

dated 25.4. 2005 I!Tt1ich has been passed ln compliance of the 

order dated 11.11.2003 ln O.A. No .1 282/04 . 

2. After hearlng counsel for the respondents and on 

the perusal of the compliance report, we are satisfied that 

the compliance of the order ln O.A. No. 1282/04 has bee·n 

made. It lS also indicated in the said letter under Column 
V {_ ~r?7~ VI . 

No.2 that ~ thls order has already been sent to the appllcant 
}\ -

under regis•ered pes~-

./ 



~Je are 5atlsfied that the compl i a nee o£ the order 

has been made there£ ore, no contempt survlves. 

Accordlngly r the contempt petition 1.s di smlssed and the 

notice issued to the respondent is hereby discharged. 

A.M. v J.M . 
~-. 

As thana/ 


